
1

IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE ::::::: BONGAIGAON.

GR CASE NO. 608/2011.
U/S.498-A IPC.

 State of Assam
               - Vs-

                  Sri Baloram Das.
        

Present:  Sri A.U. Ahmed, AJS
              Chief Judicial Magistrate,
              Bongaigaon.

Name of the informant:
               Smt. Tara Das
               W/O Sri Baloram Das
               C/o Late Dharam Nath Shah, Near Hariram Maheswari  
Bidyalaya,               
               PS- & Dist. Bongaigaon.
Advocates appeared:-
              For  the  Prosecution:  Mr.  T.  Bhowmik,  Asstt.  Public 
Prosecutor.
              For the Defence: Mr. Hareswar Das.

Argument heard on:  27.08.2013.
Judgment pronounced & delivered on: 27.08.2013.

J   U   D   G   M   E   N   T

1.                       The prosecution case in brief is that the informant  

was got married with the accused person as per Hindu rites and 

customs socially on 02.04.2011 at Bongaigaon and thereafter the 

informant started staying as husband and wife in his house. From 

their wedlock a male child was born to them whose name is Bibek 

Das and who is at present 6(six) years old.  After the marriage the 

accused person asked her to bring a sum of Rs 50,000/- as dowry 

from  his  parents  house.  While  she  refused  to  comply  with  the 

aforesaid demand, on instigation of his other family members the 

accused  person  started  torturing  her.   Even  though  for  non-

fulfillment of the aforesaid demand sometimes she was also driven 

out from her matrimonial



2
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home after  closing  the  door  of  it.  Thereafter,  on  12.09.2011 at 

about 7:00 PM the accused persons assaulted her inside the house 

and tried to kill by setting fire on her after pouring kerosene on her 

but making shouting she fled from there somehow and took shelter 

in her parents house.  On 14.09.2011 she to that effect lodged a 

written ejahar with the North Bongaigaon PP and the same was 

forwarded  to  Bongaigaon  PS  for  registering  a  criminal  case.  On 

receipt of the written ejahar, Bongaigaon PS registered a criminal 

case  under  sections  498-A/34  IPC  and  started  investigation.  On 

completion of investigation the charge-sheet was submitted under 

section 498-A IPC against the husband-accused person. Hence the 

prosecution case has come up.

2.                  On completion of appearance of the accused person,  

copy was supplied to him.  Having very carefully gone through the 

submissions of both sides as well as case diary I found prima-facie 

materials U/S. 498-A IPC against the accused person and as such 

framed charge U/S. 498-A against him. The aforesaid charge was 

duly read over and explained to the accused person to which he 

pleaded not guilty and claimed to be tried.

3.                   During trial the prosecution has examined the informant 

only.  The examination  of  the accused person under section  313 

CrPC has been dispensed with. The defence examined none. The 

plea of defence is of total denial. 

4.                             : POINT FOR DETERMINATION :
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               (a) Whether the accused person being husband 

                     subjected the informant to cruelty? 

                                                                         Contd....P/3

.

5.                           : DECISION AND REASONS THEREOF :

       I  have  very  carefully  gone  through  the  arguments  duly 

advanced by the Ld. Lawyers of both sides as well as evidence on 

record.  Let us see the evidence on record.

6.            PW1 is the informant who is the most vital witness. The 

entire prosecution rests upon the evidence of PW1. Her evidence 

clearly shows that she lodged this case on misunderstanding and 

that there was an altercation with the accused person on domestic 

affairs. In the cross-examination she has stated that the matter has 

been amicably settled and she has been in her matrimonial home 

with the accused person peacefully. I find no criminal case made 

out against the accused person.

7.               In the result, I find that the prosecution has failed to prove 

its case miserably against the accused person. Hence the accused  

person is hereby acquitted from the charge brought against him  

and  let  him  be  set  at  liberty  forthwith.  The  bail  bond  stands  

cancelled. Accordingly, this case is disposed of on contest.

8.             The Judgment is pronounced and delivered in the open 

court on this  27  th   August, 2013   under my hand and seal of this 

Court. 

                                                                           (A. U. Ahmed)
       Chief Judicial Magistrate,
               BONGAIGAON.



4

               Dictated and corrected by me……….,                          

              (Sri A. U. Ahmed) 
       Chief Judicial Magistrate,
               BONGAIGAON.

                                           ******


